2191

starred Question No. 122 in the Rajya Sabha
on the 18th August, 1961 and state:

Written Answers

(a) whether all the forms proposed
to be sent by the Press Information
Bureau, Films Division, Publications

Div sion and the Directorate of Field

Publicity to the Central Hindi Direc
torate or the Ministry of Law for
translation into  Hindi, have  since

been sent;

(b) whether some forms are yet to be sent
for translation, if so, what is the number
thereof, and what are the reasons for delay in
sending them; and

(¢) how many forms received duly
translated, have been got printed with Hindi
headings?]
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t{THE MINISTER oF INFORMATION
AND BROADCASTING (DRr. B. V. KESKAR):
(a) No, Sir.

(b) 26. These forms are under
scrutiny and it is being considered
whether they need any changes.

(c) Three of the four forms recei
ved back duly translated have been

got printed in Hindi, while the fourth

is still under print.]

tf ] English translation.
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ADVERTISEMENT RATES FOR INSERTIONS IN
ENGLISH/HINDI NEWSPAPERS

to Questions.

268. SHRI GURUDEV: " Will the Minister
of INFORMATION AND BROADCASTING be
pleased to state:

(a) what is the basis of fixation of
advertisement rates by Government for
insertions in the daily newspapers;

(b) whether there is any difference in the
per column-inch advertisement rate for daily
newspapers of 4 pages, 6 pages and 8 pages or
above;

(c) whether there is any difference in the
basis of fixation of advertisement rate for
English and Hindi newspapers; and if so, what
is the difference; and

(d) whether any rate increase is allowed
per 1000 copies to any Hindi or English daily
newspaper?

THE MINISTER oF INFORMATION AND
BROADCASTING (DRr. B. V. KESKAR) : (a)
and (b) Each newspaper has its own tariff of
advertisement rates which is fixed by taking
into account a number of variable factors such
as circulation, the standing of the paper, class
of readership, production standards and its
competitive hold on the commercial adver-
tisement market. The Directorate of
Advertising and Visual Publicity negotiates
advertisement rates individually with each
newspaper taking all the factors into
consideration and the rate settled is the lowest
contract rate (with a rebate for direct placing)
and is applicable to both display and classified
advertisement rates. This represents a
concession on the commercial tariff rates. The
advertisement rates are not fixed on the basis
of pages in a newspaper. The per column-inch
advertisement rate differs from paper to paper.

(c) The advertisement rates for both
English and Hindi newspapers ' are fixed
in the above manner. There



2193 Written Answers

is no difference in tne basis or hxation of the
rate for English and Hindi newspapers.

(d) Increase in circulation of a newspaper
is one of the factors taken into consideration
in fixing its advertisement rates. There is,
however, no arrangement to allow automatic
rate increase per 1000 copies to any news-

paper.
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t [HINDI LETTERS RECEIVED FROM M.Ps.

269. SHRI NAWAB SINGH CHAU-HAN:
Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state the number
of letters in Hindi so far received by him
during this year from Members of Parliament
and the number out of those which were
replied to (i) in Hindi and (ii) in English?]
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t{THE DEPUTY MINISTER or LABOUR
(SHRI ARID AU):

(i) Number of letters in
Hindi received from
Members of Parlia
ment . 27

t[ ] English

[ 13 DEC. 1961 ]

to Questions 2194

(1) Number out of those
which were replied to

(i) in Hindi 25

(ii) in English nil.]
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t [PROPOSAL TO AMEND THE ATOMIC
ENERGY ACT

270. SHRI B. N. BHARGAVA: Will the
PRIME MINISTER be  pleased to
state:

(a) whether there is any proposal under
Government's consideration to amend the
Atomic Energy Act;

(b) if so, what is the purpose for which it
is proposed to amend the Act; and

(c) what are the draft
proposed to be introduced?]

amendments
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